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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I
(Brief summary of proceedings)
Monday, 02 April 2018 / 12 Chaitra 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Obituary Reference :
The House paid homage to the three Army personnel and four civilians killed in encounter
with terrorists in Shopian & Anantnag in Jammu & Kashmir on 01 April 2018 and observed
two minutes silence as a mark of respect to the departed souls.
Special Mention(Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair:

1. Shri S.K. Bagga (Minister of 6. Shri Om Prakash Sharma

Social Welfare intervened) 7. Shri Narayan Dutt Sharma

2. Smt. Bandana Kumari 8. Shri Anil Kumar Bajpai

3. Shri Som Dutt (Minister of PWD 9. Shri Somnath Bharti (Minister of PWD
intervened) intervened)

4.  Shri Surender Singh 10. Shri Naresh Yadav

5. Shri Nitin Tyagi

Calling Attention (Rule-54) :

Ms. Rakhi Birla, Hon’ble Deputy Speaker called the attention of the Hon’ble Minister of
Social Welfare towards ‘situation arising out of the decision of Hon’ble Supreme Court of
India regarding Scheduled Caste & Scheduled Tribes (Prevention of Atrocities) Act, 1989°.

The following Members participated in the Discussion :

1. Shri Ajay Dutt 6. Shri Jagdish Pradhan

2. Ch. Fateh Singh 7. Shri Madan Lal

3. Shri Manoj Kumar 8. Shri Vijender Gupta, Hon’ble Leader
4. Shri Sandeep Kumar of Opposition

5. Shri Vishesh Ravi 9. Shri Somnath Bharti

Shri Rajendra Pal Gautam, Hon’ble Minister of Social Welfare replied.
The Chair adjourned the House for 30 Minutes for Tea-Break.

House reassembled.
Hon’ble Speaker in-Chair.

Short Duration Discussion (Rule-55) :
Shri Saurabh Bharadwaj initiated discussion on the situation arising out of “Officers of
GNCT especially those belonging to IAS/DANICS cadre not attending meetings/phone
calls/messages related to public works and official matters of MLAs” .
The following Members participated in the Discussion :
1. Shri Pankaj Pushkar
2. Shri Madan Lal
(5.59 PM : Ms. Rakhi Birla, Hon’ble Deputy Speaker in-Chair)
3. Ms. Alka Lamba
(6:04 PM : The Chair extended the sitting of the House upto 7.00 PM)
4. Shri Manjinder Singh Sirsa
(6.23 PM : Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair)
5. Shri Vijender Gupta, Hon’ble Leader of Opposition
6. Shri Gulab Singh
7. Shri Surender Singh

Shri Saurabh Bharadwaj moved the following Resolution with the leave of the House :
“This House in its sitting on 02 April 2018 Resolves that :

Whereas the BJP has been using some of the officers of IAS/AGUMT/DANICS as a tool for
creating hurdles in the governance of Delhi.

Whereas there have been several instances where Assembly Committees had submitted
reports holding Senior IAS officers guilty of dereliction of duty and alleged involvement in
Corruption. Even after those reports being adopted by the Delhi Assembly, there has been not
a single action against such errant officers.
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Whereas there have been instances that IAS officers who have acted against the public
interest, created hurdles in the projects of Delhi Govt and had been held guilty by Assembly
Committees, such IAS officers have been rewarded by BJP’s Central Govt with plum postings
and promotions.
Whereas the IAS Association and other associations have behave as Khap Panchayats to
promote the political interests of BJP by stalling the works of elected Govt of Delhi.
Whereas some IAS and DANICS officers have been acting against their rules of conduct by
not meeting the elected representatives of Legislative Assembly of Delhi
This House strongly condemns the role of Chief Secretary Mr Anshu Prakash and BJP’s
Central Govt in creating and aggravating this situation in Delhi.
This House directs the Chief Secretary of Delhi Mr Anshu Prakash to ensure that the conduct
of officers is strictly as per guidelines of official dealings between Administration and
Member of Parliament/state Legislatures as issued from time to time by Central Govt and the
State Govt.”
(6.58 PM : Shri Manjinder Singh Sirsa, Member of BJP walked out of the House in protest.
6.59 PM : Shri Vijender Gupta, Hon’ble Leader of Opposition and Shri Jagdish Pradhan,
Member of BJP also walked out of the House in protest.)
The Resolution was put to vote and adopted by voice vote.

Shri Vishesh Ravi moved the following Motion with the leave of the House :

“This House agrees with the concerns raised by the Members regarding increasing
incidences of defiance, discourteous behaviour and violation of protocol norms by the
Government officers towards the elected Members of this House;

This House also therefore, agrees to constitute a ‘House Committee on Violation of
Protocol Norms and Contemptuous Behaviour by Government Officers with MLAs’;

The Committee shall consist of the following Members and the Hon’ble Speaker shall appoint
one of the Members of the Committee as its Chairperson:
Shri Saurabh Bharadwaj

Shri Sanjeev Jha

Shri Akhilesh Pati Tripathi

Ch. Fateh Singh

Ms. Bhawna Gaur

Shri Som Dutt

Shri Vishesh Ravi

Shri Pankaj Pushkar

Shri Surender Singh

That the terms of reference of the Committee shall be:
(a) Examine every complaint referred to it by the Speaker relating to —
L. violation of protocol norms laid down from time to time regarding official dealings
with Members;
1. violation of instructions or guidelines issued by the Government regarding official
dealings between Administration and Members; and
1II. discourteous behaviour by Government servants with a Member during official dealings.

(b) Make such recommendations as it may deem fit.

(c) The procedure which shall be followed by the Committee for examining complaints
referred to it shall be, so far as may be, the same as the procedure for inquiry and
determination by the Committee of Privileges, insofar as it relates to any question of
breach of privilege of the House or a Member.

(d) The Committee shall be free to enlarge the scope of issues under examination, if needed,
subject to approval of Hon’ble Speaker.

(e) The Rules governing powers and functioning of the Committee on Privileges would also
apply to this Committee, mutatis mutandis.

(7:06 PM : The Chair extended the sitting of the House for 15 Minutes.)

Shri Somnath Bharti also expressed his views.

The Motion was put to vote and adopted by voice-vote.

The Chair adjourned the House upto 2.00 PM on Tuesday, 03 April 2018.

O Co N QY AW~

C. Velmurugan

02 April, 2018 Secretary
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